IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: AT

HYDERABAD
O.A;No;loze OF 1695, Daﬁe”of Qrder:23-2-1998,
R.Kanaka Raju - .+ Applicant
and

1. Flag Officer Cemmanding-in-=Chief,
HQ Eastern Naval Cemmand{fer SO(Civ)),
Visakhapatnam,

2., Admiral Superintendent, Naval Deckyard,
Visakhapatnam,

3, M,Venkatesulu, Fereman(PPC) (Elec),Naval
Deckyard, Vigsakhapatnam.

.+ Respendents

COUNSEL FOR APPLICANT(S) :: Mr,P,B,Vijaya Kumar
COUNSEL FOR RESPONDENTS :3 Mr.V.Bhimapna
THEiﬂON‘BLE SRI R.RANGARAJAN,MEMBER ( ADMN)
. A | ‘
THE HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER(JUDL)
t: ORDER?:

(AS PER HON'BLE SRI R.RANGARAJAN,MEMBER(ADMN) )

Heard Mr.P.B.Vijaya Kumar for the Applicant and

Mr.V.Bhimanna fer the Respendents,

2. Netice has been served en R.3 but neither i€ R.3 ner his

Ceunsel was present,

3. The applicant was selected fer the pest ef Fereman in PPC

(Bngineering) and it is stated that he was placed at serial ne.l

by the said Committee when sz;cttag for the pest ef Fereman in PPC

{Engineering). R,3 was selected fer the pest ef Foremdn_PPC(Elec—

trical) by another Beard cenststing ef experts in Electrical Branch.
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Originally boterere maintained in Separate senierity discipline.

Jo— | | ﬁ/

...2

e o

- e,



‘ s G u- t}‘;,

(2

The effice Order fer recruitment te tbc pest ef Foreman/Senior
Chargeman(PPC} cadre threugh direct r?cruitments'was issued by

Meme,PIR/0123/TSS, dt 19-1-1989(Annexire,12,Page 36 te the OA),

4,  The applicant was shewn at item ne.{(a) fer the pest ef
Fereman, PPC(Engg), whereas R3 was at ?l.no.(b) while pesting him
és Fereman,PPC{(Elec). By Proceedings!dated=26-9-1990 a combined-
senionity list'nas drawn clubbing allidisciplines, wherein the

annlicant was placed_at_sl_ne.20, wheireas R,3 was placed at sl.ne.19.
The spplicant immediately represented en 16-10-1990 te revise the
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/[ senierity list. lOnce again the gpplicant made anether representa-
tien datedz30-11-i990 fer the same remedy, A senierity list bearing
No.PIR/l?IG/TSS/l, dated:7-1-1993 waS\issued, whereinp the applicant
was shown at sl ne.16 and R.3 was sh¢Wn at sl.ne.15. Against the
senierity list, the applicant alse mad;zfepresentation dts25-1~1993
Anether senierity list dated 3-2-1994 was8 published- and the appli-
cant was centinued te be shewn as Juriier te R,3 even in that senie~
rity list. It is stated that the revisien was due te the Judgment
dated:16-12-1993 in OA.ne,974/1990. Since the department‘failed te
draw yearvwise pannels, the Hon'blc Tnibunal directed fixatien ef
seniorify by drawing yearwise pnnnelq. _The applicant further submits
that the directien in OA.ne.974 of 1%962}- way binds him fer getting
senjerity belew thel name of R,3. On.5-2—1995 ence again, he made
anether representatien fer cerrecting his éeniority te shew him abeve
R.3, His greivance was negatived byEthe,Impugned Preceedings Ne.PIR/
OSOS/TSS(i).-déted‘10=4-1995(Annnxurd—1 te the OA). It is stated
in the impugned prcceedings that while considering the senierity
rule during Nevember, 1990, marks obtained in the Direct Recruitment
has been taken inte criteria and accordingly seniority was censi-

dered and that senierity was amended. subsequently alse.
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5, Aggreived by the abeve, the applicant has filed this CA
fer setting aside the impugned nete, 'vide Pregs. No.PIR/OSOS/TSS{i),
dt=10-4-1995(Annexure,1 te the OA) passed by Respendent ne.l and
fer a censequential directien te the respendents 1 and 2 herein te
fix his:seniority abeve that ef R.3 in the categery ef Fereman with

all censequential and attendant benefits,

6. ‘A reply has been filed in this OA, The learned Ceunsel fer
the resﬁondents submit that the seniority‘list was drawn in accer-
dance with the directien given in OA.Ne.974/1990 ef this Tribunal
passed en 16-12§l993. The respondenté de net explain as te hew
that directien is applicable te the applicant in this 0.A. In—accer-
daaeegihe respendents in their reply have stated that the applicant
wis‘selected-for the pest ef Fereman,PPC(Engg) by an Interview
Beard and that Interview Beard awarded him certain marks. Anether
Iinterview Beard‘selected R.3 fer the pest ef Foreman, PPC(Electrical)
and awarded certain marks te him, Beth were appointedrés'Fereman,
PPC in dif erent disciplines viz,, applicant in Engineering discip-
and R-% o T ol
11n3{ This is evident frem the nete Ne.PIR/0123/TSS, dt 19-1-1989
(Annexure.1, page 36 te the CA). When a cembined and integratea
seniority list was drawn, the applicant was placed belew that ef R, 3
on the basis ef the marks ebtained in the Interview. Hence the
guestien ef.showing the applicant abeve that ef R.,3 dees net arise,
The apélieant was given less marks in Interview by the Selectien
Committee cempared teo that ef R3, Hence the respendents submit that

there is ne irregularity in shewing the applicant as Junier te‘the R3.

7. . The learned Counsel fer the applicant submitted that by

nete, dated 19-1-1989 the applicant was shewn above that ef R3 as

the applicant ‘is pleced at sl.ne.(a) whereas R3 is placed at sl.no.(b)
That itself indicates that the applicant is higher in the senierity

compared.to that ef R.3. ' f
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The nete dated:19-l-1989'is enly an lappeintment erder appeinting.
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We have examined the abeve cententien ef the applicant,

fhe candidates te the pest ef F-ore:ma%n/_Sen:I.or:C}'u-|:1:ger|1az's(PPC). It

no way gives any indicatien that theiappointment erder was issued

en the basis ef the senierity. It ilse dees net shew that the

applicantigot mere marks in Intefvieh.cpmpared te R3,
abeve said nete clearly indicates thht‘the applicant was pested in

the Engineering discipline, whereas &he R3 was pested in Electrical

Srmeet

discipline, At that stage, there is ne need te draw a senierity
list cemparing theiiserierity-list or integrated senierity list

betweeﬁ
tentien
that ef
alse be

-ceunt.

9.
a)

b)

c)

10.

. appeinte

the'repl

decides

‘}he Vdate

varieus efficials appeinted by that nete. Hence the cen-

that since the nete 4t 19-1- @989 shews the applicant abeve

'd Cormbined
R3 in thqkseniority list aﬂd;hesce the applicant sheuld

shewn as senier te R3 is net berne by any facts en that-:

Hence this cententien is rejected.

Nermally an integrated list is drawn en the basis ef;

date of appeintment; {te.
if the date of appeintment is che same[\on the basis
of marks ebtained in the selpction: or

if the date of appeintment i& ene and the same, then

en the basis ef the date of birth ef the empleyee. an
empleyee bern earlier will b? ranked senier te the
empleyee bern later, if bathfthe enpleyees are appeinted
te the pest en the same date and ebtained same marks

in the Interview, ' |

If presuming that the marks iare alse Same and they were
d en the same date as is evihent frem Ex.R1 at page 6 te

Y. then the date ef birth offthe respective empleyees

the seni@rity pesitien. The candidate whe was bern earlier
A by i

will be ranked senier te the ether one who might have jeined amsd

e o @it

of birthL}s later as is evident frem Ex.R1., The R,3 was

bern earlier te the applicant, Even en that ceunt the appiicant

cannet c¢laim senierity abeve that ef R.3.
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11, When the respendents submit &hat beth the apﬁlicant

&nd R3 were appointed te different disciplinesrviz., applicant
inlEnginearing discipline and R3 iﬁ ?1ectrical Branch by separaté
Interview Beards then their senioritf has been decided on the»&u%;ﬁy .
marks ebtained by them, ¥he respendents submit that the applicant
got leéss marks in the Interview as cempared te R3. This fact is .

net centraverted by the gpplicant in this applicatien.

12, In view of the abeve, we de net see any reasen to alter
the senierity pesitien ef the applicant vis-a-vis R.3 shewing

the spplicant junier te R.3.

13, In that view, we find there is ne merit in this 0,A,
hence the OA is liable enly te be dismissed, and accerdingly

it is dismissed., Ne cests,

(_B+S7JAI PARAMESHWAR ) { R.RANGARAJAN )

AL R - @\/

Dated:this the 23rd day of February, 1998
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popy to:

1,

3.

4,

5.
b.

Flag Officer, Commanding in Chief, _
HO Eastern Naval Command(fer 50(Civ)),
Visakhapatnam, .

Rdmiral Superintgndent, Naval Dock Yard;
Visakhapatnam,

Mr.M.Venkatesulu, Foreman (PPC), (Elex)
Naval Dockyard, Visakhapatnam,

dne copy to ﬁr.P.B;Uijaya Kumar,Advocate,CAT,Hyderabad.

One copy to Mr.V.Bhimanna, Addl.CGSC,CAT,Hyderabad,

‘Bne copy to D.R(A),CRT,Hyderabad.

.One duplicate capy.
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